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Parliamentary Affairs Department

Notification
The 7™ August 2014
No P.A.-1/V.M.(Salary & Allowances of Members)-05-02/2011(part)-808—In
exercise of the powers conferred by section 8 of the Bihar Legislature (Salary, Allowances
and Pension of Members) Act, 2006 (Act No. 16, 2006), the Governor of Bihar makes the
following amendments in Bihar Legislature (Pay, Allowances and Pension of Members)
Rules, 2006 (as amended from time to time):-
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Bihar Legislature (Pay, Allowances and Pension of Members) (Amendment) Rules,
2014
Short title and commencement-
(1) These Rules may be called the Bihar Legislature (Pay, Allowances and Pension
of Members) (Amendment) Rules, 2014.
(2) They shall come into force from the date of issue of notification.
Rule 10 of the said Rules, 2006 shall be substituted by the following:-
'"10 Facility of journey by Rail/Air —

Every member shall be admissible Rs. 2,00,000/- (two lakh) in a financial
year for journey by rail/air to travel any place or places inside India with maximum
of four co-travelers for performing their duties.”

Sub-Rule (4) of Rule 17 of the said Rules, 2006 shall be substituted by the
following:-
''(4) Facility of journey by Rail/Air-

In a financial year, upto Rs. 1,00,000/- (one lakh) shall be admissible to the
former member of Bihar Legislature for journey by rail/air to travel in one place or
places inside India with maximum of three co-travelers.

Provided that such former members who are employed on salary in
University recognised by the Central or any State Government, shall also be entitled
for rail/air journey;

Provided further that they may not get the travelling allowances/daily
allowances from their University/College and they will have to submit an affidavit to
the Secretary, Legislative Assembly/Secretary, Legislative Council, as the case may
be and their employment authority to this effect."

By order of the Governor of Bihar,
Brij Raj Rai,
Deputy Secretary to Government.
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